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1; is an P plication filed under‘beCtion 19 of
| |

the AdministratiVe Tri buna

as follows s

The applicant W8S appointed ag L.D.é. in the

Corporation of respondents on 22,3,1975, The applicént was

promted as U,b,C, on fegular basis on 18 7 16ma. - . - I
T oTttei ey WNO 1S jUnior to the applicant was appointed

as L.D.C, 'on 28.4.1976 in the respondents cor;orétion. He too

Was promoted as U.,D,C, On reguler basis op 18.7.1981, &as

ori P.K.R.Murtﬁy junior ﬁo the applicant was promo£ed on

F—h—— - —- =n

adhoc basis as U,D.C, earlier than fhe areltesod o
Of sald Sri P.K.R. Murthy was fixed at a higher rate than

that of the applicant when the applicant was regularly promoted
as U.L.C. on 18,7,.1981, As junior to the applicant was

promoted on sdhoc basis earlier than the applicant and when
Sm peseen vuw v LEYUAGE LASIR Gl dnomaly aroses

LR

as- the pay of the applicant was less than that of his
junior Sfi P.K.R.Murthy, This disparity in pay had continued.
50, the present 0.A, is filed'by thg applicantrforithe

relief as already iddicated zbove,



) not -
3, Counter is £3led by the respondents oOpPpoOsing
this 0.4,
4, The question of limitation is rajseg in the 0,4,

It is well settled that with regaid to the fixstion of pay

and grant of pensionary benefits thére cannot:be any cuestion
of limitation as the glievance would be of continuous

nature. 5o, in view of this position, we are of the opinion
that it is not open for the I'espondents to raise‘;%iéﬂgj;.,
the point of limitetion, But no doubt, the partges that
eépproacn the Tribunal ase goveﬁéd by the provisions of Section

21 of the AMministrative Tribuneals Act, which deals with the

Guestion of limiteétion. &As we ara Aa~1... .
~YHTINUOWS grievance, in view of the provisions of Section 21

of tne Administrative Tribunals ict, the monetiry benefits
that are éranted to the applicant arerggwqugggtrictedwonlﬁ ------------------
n TToTmy yvan D prior €5 the filing &f this O.an,

5. . The followiny facts are not in dispute in this

O.A, (1) The appiicant énc the szié Srj

-2 -2 L X S LSRR =t
-

juniOI to the 2vmmlimacs o
POst for which they are appointed arng promoted ire icertical

&nc &re in the same cadre, (2) the scale of pay of the lower
post (L.D.C.) ‘ané higner post (U.D.C,) in which the applicant

&nc the P.K.k,Murthy jurior to the applicént are entitled to

LY ey |

draw pay are identicel. sri B ¥ .
the applicant due to the adhoC promotion purely under

frtuitous circumstances, had earnedé certain increments, That
is how the pay of the £4i¢ Sri P.K.K,.Murthy junior to the
applicant had became higher then that of the applicant,

But it is not in @ispute that szig Sri REK.R.Mruthy was
regularly promoted as U.L.J on 18,7.1981 and where as the
applicant was promoted as U.D.C. on18,7,1981, So, as the

applicént and the sazic Sri P,K.,RK.Murthhy were recrujited

- .«c.f\\ic,
! .. d
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| which date the saig P.K.h.Munthy as already

Ct that tne dpplicent herein

is entitled for Stepping up of his pay equal to that of

Sri P.K.R.Murthy junior to the applicart W.e.f,.18,7,198bn

pointed out has bee
Fegularly promoted as U.L.C. So, the dpplicant is entitlegd to

get his pey fixed notionally on par with his junior Sri

PeK.hoMurthyyw, e, s, 18.7,1981, Besides the applicant will r

&lso be entitled for all notional benefits w.e.f, 18,7.1981 not!

only in the post of U,L.C, but also in other POsts in which the

@pplicant had been bpromoted, But as slreedy pointed out the

épplicent will be entitled to actuz] monetsry benefits only

from onr year prior to the £iling of this O.A. § o €vmm
. T MelVe @ clrection is liable to be given to the

respondents on the lines indicated above,

+ _ ——— — e up
6, Henca +he e .

notionelly the pay of the applicant on Pa¥ with his junior

SzipP.K.k-Murthyin the.post of U.,L.C, w.e.f, 18,7.1981 anpg

grant all notional benefits in the post of U.D,C, and the

T eeala v— L.
other postlto which the ammtim-w. .
dircct thd responcents to g&ant &ctual monetary benefits to

the &pplicant w.e,l, 13.%.1991 which is one year from the date
of filing of this ..., O.h, is allowed sccordingly. The

Other reliefs with rega:d to peyment of interest are refused,

O.A. is taken on board at remoes ~& we n o . i
Mr,N.K.,Devraj,

i A Y et

(.. .JiANDRASEKHARA RED )
Member (Judl, )

Dated : 7th December, 1992

(Dictated in Open Court) [-i,————~ ]
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